' Regional Office
—— RAJASTHAN STATE POLLUTION CONTROL BOARD

W Shiv Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332001
Phone- 01572-248009, Email- rorpch.sikar@gmail.com

No. RPCB/RO Sikar/ Gen-250/ <4 Date: c©a|esy|2a2y

The Registrar General

National Green Tribunal (Central Zone Bench)
Bhopal

Sub: Joint Committee Report in the matter of
Original Application No.27/2024(cz), Kailash
Vs State of Rajasthan & Ors.

Ref: Hon’ble NATIONAL GREEN TRIBUNAL CENTRAL ZONE
BENCH, BHOPAL order dated 16/02/2024
Sir,

With reference to above, please find enclosed
herewith report of Joint Committee for kind

consideration.

Enclosed: - As above

Yours Sincerely

4

(Pradeep Kumar Asnani)
Regional officer



Hon’ble NATIONAL GREEN TRIBUNAL CENTRAL ZONE BENCH,
BHOPAL

Joint Committee Report in the matter of Original
Application No.27/2024(cz), Railash Vs State of Rajasthan
& Ors
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Joint Committee Report in the matter of Original

Application No.27/2024(C2z), Kailash Vs State of

Rajasthan &0rs order dated 16/02/2024 passed by Hon’ble

NATIONAL GREEN TRIBUNAL CENTRAL ZONE BENCH, BHOPAL

1. Hon’ble NATIONAL GREEN TRIBUNAL CENTRAL ZONE BENCH,
BHOPAL vide order dated 16/02/2024 has directed
inter-alia as follows: -

1. The grievance of the applicant is allotment of
the mining lease No. 95/2010 dated 20.12.2012 to
the respondent NO. 8, situated in khasra No.
97/1/1, rakba3.98 mark ABCD is 1.00 Hectare, for
mining Chejapathar and connected with hills and
in the vicinity of it residential area is
situated and hill is surrounded by the village
Kala Khera, Dungar Faganwas, Panchayat Ladika
Bas, Tehsil Neem Ka Thana, via Ganeshwar,
District Sikar, Rajasthan

6. We deem it just and proper to call a report on

the matter in issue, in present application, from a

Joint Committee consisting of:

(i) One Representative of Collector, District Sikar

(Rajasthan.)
(ii) One Representative of State Pollution Control

Board, (Rajasthan.)

The Committee is directed to submit the factual and
action taken report within six weeks. The State PCB
will be the nodal agency for coordination and

logistic support.

2. In compliance to the order passed by the Hon’ble
NGT, the District Collector Sikar vide order dated
13/03/2024 has appointed ADM, Neem Ka Thana and
State Pollution Control Board vide order dated

11/03/2024 has appointed Regional Officer RSPCB,

Sikar. %sr//
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3. TheSuperintending Mining Engineer, Jaipur Circle
vide order dated 20/12/2012 has sanction Mining
.lease no 95/2010 , area 1.0 hector situated at Kh
No 97/01/01in favor of Sh Suresh Kumar Gurjar S/0
ShRamjilal Gurjar, Pawala Rajpoot, Tehsil Kotputli,
Distt-Jaipur from to 30 years and extended to 50
years according to RMMCR-2017 rule no9(2). District
Level Environment Impact Assessment Authority Sikar
vide order dated 06/06/2016 had issued Environment
Clearance under EIA notification 2006 to the mines.
The State Pollution Control Board has issued
Consent to Operate under section 21(4) of Air
(Prevention & Control of Pollution) Actj1981 vide
order dated 09/09/2021 for operation of Mine. The
Consent to Operate is wvalid wupto 31/07/2026.
(Annexure %' )

4. The committee has visited the site on dated
01/04/2024 alongwith following representative of
other departments :: -

A. ShRamawtarDoodhwal, District Conservator of
Forest, Sikar
B.Sh Rajneesh Kumar, Deputy Director, Director
General Mines and Safety (DGMS) Ajmer
C.Sh  Ashok Verma, Asst. Mining Engineer,
Department of Mining & Geology, Neem ka Thana
During visit, mining lease was found non operative.
There was a pit in the mining lease whose bottom
was filled with water. Mining was done in a mining
pit by open cast method. No signs of fresh mining
and blasting were found at the spot. Bushes/ Weeds
were found growing in and around the mining lease.
One demarcation pillarnumber B from Demarcated area
ABCD was not available at Site. There was no
machinery available in the mining area to be used
for blasting and mining work. No Stone Crusher is

established on Mining Lease. The committee has
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taken photographs of the site and prepare moka
report and also asked department representatives to
submit factual report. (Annexure ‘Z..)

. The Department of Mining & Geology, Neem ka Thana
has submitted factual report on dated 05/04/2024.
The Demarcated 1land, village- Dungarfaganwas,
khasra no 97/1/1, aea-3.98 hectare, variety, Gair
MumkinPahad , registered in the name of Siwachak
Rajasthan Government. According to the latest
Jamabandi Settlement, its khasra no 251, area 1.82
Hectare is registered as “Gair-mumkin-Pahad”. The
mining lease was found appropriate in the context
of Departmental rules. Thus The Mining lease no
95/2010 has been sanction in favor of Sh Suresh
Kumar Gurjar S/0 ShRamjilal Gurjar, Pawala Rajpoot,
Tehsil Kotputli, Distt-Jaipur by Superintending
Mining Engineer vide order no 3369 dated
20/12/2012for 30 years and further extended to 50
years according to RMMCR-2017 rule no9(2). (Detailed
Report is Enclosed at Annexure ‘3l.). AME,
Department of Mining & Geology, Neem ka Thana has
reported that:-

A.Earlier, departmental team has visited
30/01/2023 and mining was found closed.
Thus,the mining work is closed from last one
year. no blasting work is being done in the
mining lease area. The concrete wall has not
been constructed towards the forest border.
Thus, the department has issued letter number
SA/NEEM/APR/KHP-95/2010/1245 dated 30/01/2023
to construct the boundary wall and suspend
all the mining operations until the above is
followed.

B.Boundary pillar A, Boundary C and Boundary
Pillar D of the mining lease are constructed at

the spot. Boundary pillar B was not found to be

A &



built on spot. For which the lessee was ordered
to build it on the spot.

C.The boundary line B-C of the mining lease is
towards the forest boundary. Lessee has not
carried out illegal mining outside the mining
lease sanctioned area towards forest
area.However,departmental team during Spot
inspection dated 28/11/2016 of the mining lease
has reported that 100.80 MT of mineral
Chejastone was illegally mined outside the
boundary line C-D of mining lease sanctioned
area. Thus the Penalty Rs 35300/- through e-
challan GRN 19997842 dated 06/12/2017 has been
deposited by lessee.

D.Mining work has been done in a mining pit by
open cast method in the area. No benches were
found in the said pit, whose size was found to
be about 73 to 92 meter by 72 to 90 meter and
20 to 25 meter depth. Presently bottom of said
pit was found filled with water. The mining
work has not been carried out by making benches
and slope as per the approved mining scheme on
the spot. The bench is completely straight
vertically at some place. Overhanging was also
found which is a violation of approved mining
plan.

E.The topsoil coming out of the mine has not been
stocked separately as per approved mining plan.

F.The debris coming out of the mine has not been
dumped as per approved mining plan but has been
dumped elsewhere outside the line C-D of the
mining lease.

G.No plantation Work was found to be done by the
lessee.

H.Sign Board was not found installed at Spot.

L o



I.Arural road passes in the east direction of the
B=C line of the mining lease, whose distance
from the mining lease boundary line is about 40
meter. According to Rule28 (1) (gcc)of RMMCR-
2017, mining operations are permitted at a
distance of 10 meters from Rural road.

J.There is no populated area around the approved
area of mining lease. The main population is of
village kalikheda, about a kilometer away.

K.Lessee has not constructed garland drain,
settling tanks, check dams around the dumping
yard and mining pit.

L.Department vide letter dated 04/04/2014 has
issued notice to the mines for non-complying
the approved mining plan and other deficiencies
reported in the inspection dated 01/04/2024.

M.The AME, Mines department vide letter dated
08/04/2024 has informed that lease holder has
carried out total production 378094 ton from
2013 to 2024. The yearly production is not
exceeded the production capacity mentioned in
approved mining plan/scheme. Mining owner has
not carried out mining in khasra no 247 & 250,
which 1is situated near Boundary pillar A-B of
mining lease.

6. The District Conservator of Forest, Sikar has
submitted factual report on dated 02/04/2024. The
forest department has issued no objection
certificate on dated 30/01/2012. The distance
between the mining lease and forest is 42 meters.
The approved lease area is 1.00 Hectare and
surrounded by khatedari land and sewayachak land.
There 1is no encroachment on forest 1land. No
plantation, construction of water hole for wildlife
were found. Lease holder has not constructed

o
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boundary wall in between lease and forest land. A
copy of factual report is enclosed at Annexure. ‘%’
- The representative of Director General Mines and
Safety (DGMS),Ajmer informed that the aforesaid
mine has not registered with department. However,
department vide letter no 546 dated 27/03/2024 has
directed mining owner, not to carry out mining
operation till the appointment of mine manager,
submit notice of opening in form-1 and obtain
labour identification number, after thisapply
online for registration with department. (Annexure-'‘s’

)

The report is being submitted for kind perusal of
Hon’ble National Green Tribunal CentralZone Bench,
BHOPAL

_BA
(Pradeep'ﬁﬁagr Asnani) (Anil Rumar)
RO, RSPCB, Sikar ADM, Neem ka Thana
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141- 2716804, 2716800 e-mail : member-secretary@rpcb.nic.in

_ Helpline No. : 0141-2716877
No. F.10 (562) RPCB/Legal/NGT/2024 | = 26 -3)25 Date: 47 ], 3 /20 24

Regional Officer,
Rajasthan State Pollution Control Board,
Sikar

Sub: - Hon’ble National Green Tribunal order dated 16.02.2024 in Original Application No.
27/2024(CZ), Kailash V/s State of Rajasthan & Ors.

With reference to above subject matter, it is to inform that the Hon’ble NGT by order
dated 16.02.2024 directed inter-alia as foliow:-

6. We deem it just and proper to call a report on the matter in issue, in present application,
from a Joint Committee consisting of:

(i) One Representative of Collector, District Sikar (Rajasthan.)
(ii)One Representative of State Pollution Control Board, (Rajasthan.)

7. The Committee is directed to submit the factual and action taken report within six
weeks.

The State PCB will be the nodal agency for coordination and logistic support,

You are hereby nominated as member of the committee and also appointed as Nodal
Officer on behalf of RSPCB with the direction to ensure compliance of Hon’ble NGT order and
file the compliance report of order dated 16.02.2024. The Hon’ble NGT order dated 16.02.2024
is enclosed with this letter for ready reference.

Enclosed-As above
(Vijai N.)
Member Secretary OZ'Q

Copy to following for information and for compliance of Hon’ble NGT order dated 16.02.2024

1. District Collector, Sikar

Signature yalid

Digitally signed by
Designation £}

Date: 2024.0%;
Reason: Apprd

RajKaj Ref
599088
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District Level Environment Impact Assessment Auth
No. F( YDEIAA/Sian- #Project/Cat. 1@)B2(EC) 41

ority, Sikar

Datnd:bbb&—%ﬂ

Gedss Bxvironmenial Clearzace for mining Jeases under EIA netification 2006.

o0 oceived for Eavironmeéntal Clearances listed in the tabie below under EIA nofification 2006

faw the nuing projects, the proposals have been appmisedaspaprescn'bedpmcedutemtiw light of provisions
unduﬁlﬁmﬁﬁaﬁmzmﬁmfhcbas'sofmandxmrydowmentscndosedwﬂhtheappﬁcaﬁonmfom 1/
form 1M, PFR approved mining plan and additional documents/ clarifications furnished in response fo the
olyeervation of the District Level Expert Appraisal commitiee,
Table-1
Srwa | ¥e | Cate | Name ofProjecs Detalls of Mine | Proje | Wat | Fuel | Enviro CSR/E | Green |Budget.
F Mo | goiy Proponent | ¢t er & {nment{ SR |Belt/P}| 3V J
' 3 umneqﬂnar'mmthnnﬂﬂm
]  Soms l wire | gy | emeat | fes on L:If:;r
no men Plan | Amou | JAMOB . on
@ t& Amou | ntRs. | ntBs. | rpa. |
sche Sour BIRs. Per | Per Per
dule) ce Per year | yearr | year
1 2 3 4 5 e Sy 8 9 10 11 12
¥ 4654 |1(a) | Smt Kanta Devi | Mineral- Masonary - 20 30 | 200 0.80 040 025 | 0.50
W B2 | WoShi Stone lac Jxp| L | lc | lac | lac | lac
] 5 Hariprasad M.L. No. 251/04 '
R/o- Thoi, Area- 1.00 hectares .
Neemkathana, Khasra No. 569, 570 4~
i Sikar Village: Patan
‘ Email: Tehsil: Neemkathana,
._ e ail.com Capacity: 36000 TPA
7 bomf  [i(z) | Manish GuptaSfo § Mineral- Quartz, % | 30 {200 | 120 | 120 | 100 | 0.72
; gz | RameshChand  § Feldspar lac | KLD | Lr lac lac lac lac
Gupta _ EML.No.9111 :
-1 Ward No. 14, Area-4.00 hectares
Khetri Mod Khasra No. R
Necemkathana, 124,126,127,128
Sikar Village: Mahawa
Tehsil: Necmkathana —
District; Sikar .
Quartz@61360 TPA,
Fel 73010 TPA | 5
3§ 1s0s {1 inenl Ouarz &> | 35 |30 [200 | 12lac | 1.0lac | 200 | 035
- {pz | Goyd Feldspar lac. | RLD | Lar lac | lac
|__—| Wardno. M.L. No. 43/01
I |2Shabpum { Area-4.8750 hectares
Road,Neemkathan | Xhasra No.
a 590,596,670,671,674,
Dist- Sikar
Capacity: 112744
TPA
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(@) | Sbr Anshish Mineral- Quartz =T 50 [zo0 | o0 | 950 | 100 030 ¥

B2 Kumar Sharma, | M-L. No. 195/08 lac | KID |Ltr lac lac lac
Khadi Bagroad, Area-4.00 hectares ;
Raoliyon ki Khasra No. 116,1050
Dhani, Ward village: Jatala
p0.5,kasba Tehsil: Neemkathana
Capacity: 30003 TPA : :
= 1(a) Shri Suresh Mineral-Masonary 38 | 30 | 200 0.76 -+, 0.78 025 | 0451k
i B2 Yadav Stone lac | KD | L& lac lac lac
i ; R/O - _{ MLNO331/10
i Pilakara tehsil- Area-1,00 ha.
. Namaul dist- Khasra L
] 00.1252,1253,1254,125
(Haryana) 5 ,
1256 & 1257
village — Dariba
Tehsil- Neemkathana
. : . Production Capacity -
X 84850 TPA . ;
| —¢ {8126 | 1@ | SbriRohtzsh ey | 40 | 30 |00 {080 580 | 025 |0301a
i g2 | Singh Stone lac | KLD | Lir lac lac lac '
R/o Badgeon, M.L. No. 330/10
Tehsil- Namaul, | Area- 1.00 hectares
. Dist — Mahendra Khasra No. 1248,
| Gah (Haryana) | 1249, 1252, %
! Village: Dariba o7
1 ‘ Tehsil: Neemkathana
i District: Sikar
é - Capacity: 56630 TPA
{9815 |1 |Smt Ramrat ‘Mineral- Masonary 20 | 30 |200 | 080 | 080 025 | 048 ka
‘ B2 Yadav W/o Stone . lac | KD | Lr lac fac | lac
a M.L. No 221/08 : .
J Yadav Area- 1.00 hectares
Vill- Bindala K1 | Khasra No. 28, 29
Dhani; Village: Ramlyas
Neemkathana, | Tehsik: N
1 : Capacity: 150000 TPA ; )
8 7878 | 1(a) M/sRam Buildev | Mineral- Masonary 30 | 3.0 |200 0.60 0.60 025 | 0501ac
: g2 |Pwld | Stone lac | KD |1ar lac lac lac
D-1, Vijay Vibar | ML.No. 573/11
i Colony, Naya Area- 1,00 hectares
. Khera, Amba Bari | Khasra No. 2011
; Jaipur- 302023 | Village: Teliwala (tan—A
| Tods) :
Tehsil: Neemkathana
District: Sikar
Capacity: 99000 TPA
g |19 |1 |Ms Ram buildev | Mineral- Masonary 30 | 30 {200 060 | 060 | 025 {050k
- N B B Stone lac | KID |Lir c | lac | lac
D-1 Vijay Vihar | M.L.No. 57422011
Naya Khera Area- 1.00 hectares 4
‘Amba Bari jajpur | Khasra No. 2489 (New
2011)
Village: Teliwala tan
Toda Tehsil: e
Neemkathang
District: Sikar
Capacity: 36400 TPA




Area b
3146/3,3149/12

050 lac

050%ac
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_____,_4———‘-"-""1 Pl | presp—
1(a) f Mis. Arpita Gupta 1 Mincral- Masopary 27 | 3.0 | 200 0.55 0.60 1 025 1 0.4
‘g2 | We Vivek Gupta | Stone lac | KLD | Ltr lac lac lac
D-46, Malviya
Mnrs.C—Scheme
Jaipur
_-_-—‘—.—._'_-—-.--______. My
1(a) Kumar | _| 200 0.8 0.60 100 | 05t
B2 Guyalwo-w.srd Lo lac lac |- lac
! e No. 2, Sahpura,
4 - N »
Sikar Khasea No. 105210
- 1055
Village: Mankari
Td:aﬂ.}lumksthﬂﬂl
Cnga_gt): 168504 TPA :
18 | 41418 |12 ‘M/s Avinashi Minml-mm 20 | 30 | 200 040 | 060 025 | 03
- pz | Mines/ lac | ¥xip | 1w | lac jag | lac .
Minerals M.L. 0.49)98
Rlo- Ward No. 4, " Area- 1.00 hectares
. Near Basant Khasra No- 1047
Service Station, Village: ShyamNagar
Shahpura Road, Te.lnil. Nmukathm
Neemkathana, District: Sikar
Sikar Capacity: 243000 TPA
whmmm"l
________;__._______@ﬂllﬁ‘i———______.___q-—— - e
19 | 420 | 103 ‘MJs Avinashi Mineral- Masonary 30 | 30 | 200 060 | 060 | 025 0.3
gz | Mines And Stone _ Jac | KLD | L lac lac lac |
Minerals M.L. No. 48/98
Rlo- Ward No. 4, Aréa- 1.00 hectares,,
Near Basant Khasra No, 1047 -
Service Station, Village; ShyamNegar
shahmenad Tehsil: Neemkathans
Neemkathana, District: Sikar
Sikar Capacity: 243000 TPA
. wnashmmmlﬂ
F"-___-——"F'—-_
20 | A1820 1[3] SHRIJI'I'ENDRA ‘Mineral: Masonary 20 | 30 | 200 040 0.60 025 | 08
- . Im2 KUMAR Stone lac | X1D | Lir lac lac lac
! YADAY s/oSh. | M-L.No. 50/98
Ramjeevan yadav Area- 1.00 hectares
V:.uage-mxrbm Khasra No. 1047
Village: ShyamNagar
Nggmkmhﬂm Tebsil: N !
Dist- Sikar District: Sikar
Email- Capacity: 243000 TPA
: {itendraprajapatya
daviO@gmalLoo i \




5
200 | 080 056 | 025"!‘&48.1:&
KLD | L& lac lac | lac
\ TN
200 | 050 050 | 025 0.25 lac
Ltr lac lac : lac
____,__.—-—'—__,__ I L ——
200 | 0.80 080 | 025 030lac
Lo lac lac lac '
. e
200 0.80 060 | 025 0.50 lac
lac lac
025 | 0.65 Jac
lac
025 | 0.90lac
lac




V)
ineral- Masonary 160‘ 3.0 ‘200 1 120 - 1.20 025 0.10 lac
e .} 1ac | KD | Lo fac lac Iac
ML.No 470/08
Aseas 007D
Khasra No. 403
Tehsil: Neemkathana
istrict: S
Capacity: 95019 TPA_} N
Minersl- Masonary 50 30 | 200 1.00 1.0lac 025 050 Iac
; ! lac | KLD | Lir lac lac

200 | 100 1.0lac | 025 0.50 lac
-lac

50 | 30
jac | KLD | Ltr lac
g0 | 30 | 200 | 12lac 120 | 100 | 10lac
lac | X1b | L& lac lac
: Khshalawali
Tehsil: Neemkathana.
5530 |200 |. 060 | 060 525 | 036 Ia
fac | KLD | Ltr e lac lac
1.00 hectares
_ Tehsil: Neemkathana
N W U | District: Sikar
. Capacity: 75000 TPA : o
2z 11535 11 "{WJs Sonam Singh Mineral- Masonary 30 | 30 |200 0.60 060 | 025 |036 lac
' B2 Rlo~ Kaire, Post Stone o | Jac | KLD § Lt lac lac lac
A —-pnnn.'reluil- M.L. No. 72/08 :
Nawalgath Area- 100 hectares  { -
Dist- Jhunjhunu Khasra No. 2168
< £ | Village: Maunda
o0 | Kiud
\9 '3 Tehsil: Neemkathana
District: Sikar
Capacity: 75000 TPA




sm.soemusmghhﬁnml-mmnmy ‘zu] 20 | 300 | 080 060 | 025 (050 lac
B2 W/o Sh. Sailendra | Stone © l'Jac | WD | ¥ lac lac lac .
: Singh M.L. No. 111/08
Wo-—AmliRnad, Area- 1.00 hectares’
District — Khasra No. 1834/, 3
« | Ra)) 1789, 1439/1/1,2182/1
Viuage:Mn.undﬂ e
Khurd/Rupawas
Tehsil: Neemkathana
District: Sikar
g Capacity: 88200 TPA s
11365 |1() Shri Indra Kumar ﬁﬁmsm 70 | 20 | 300 14 lac| 140 025 | 050lac
. 52 - | KaliPahadl, Stone : lac | ¥Lb | Lr lac lac
Tehsil- Bahroad, | L. No. 69/03 ¢
Dist —Alwar (Rsj) Area- 1.00 hectares
301701 Khasra No. 70
¢ Village: Fatehpura
&D Tehsil: Neex
District: Sikar
5 : ? Capacity: 198000 TP;
1607, | 1(2) Mis Satyog Mineral- Marble, 50 | 20 | 300 10lac | 10kac | 025 0.45 lac
. g2 | Marble Products M .L. No.601/03 _lmq} fac | KD | L lac
And Suppliers Area- 1,00 I '
., | Rlo- Khasra No.- 853
\! _ Village: Ramsingpurs
Neemkathana, Tehsil: Neemkathaoa
?{“,\‘4 Skary Skar
. } 3 o Capact 30000 TPA l 1
7 e TR ‘
' e |
mDBACSMaﬂﬂducmnsidmnomofmerdwmdommmsmbmiﬁed(bythcpmjm

' Environmeital Clearance after field
after considering the

individual proposals

nts) and additional clarifications/documents
certain stipulati

verification with

ing to it have
ons by DEAC

recommended for
DEIAA Sikar

Environmental Clearance to e projects listed
activities, Green belt/Plantation,
pame of the pxqject proponent and
_S_EECIF 1C CONDITIONS=-
1, Consent to E‘s‘tablish and Operate should be obtained from RPCB before starting

Provision for labour a3
compliance of the term

and Budgetary

also subject to strict and conditions-aﬁ follows:

'2. ThiaEnvironment’Clwanoe EC) is gmnlﬁdtothePP for the mining lease aspade:ailsmmtionnguinst
their names in column No. 5 of the table 1 above.

-3, That the PP shall comply with all the applicable provisions

Memorandum dated 24th June, 2014 and 24th December, 2014.
<t

mentioned in the MOEF and CC Office
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L

_ That grant of the E.C. is being issued from the envi nmental angle only, and does not absolve the project

proponent from the other statutory obligations prescribed under any other law or any other instrument in
force. The sole and complete responsibility, to comply with the conditions laid down in all other laws for
the fime-being in force, xests with the industry / unit / project proponent. Any appeal against this
enyironmental clearance shall lic with the Nationsl Green Tribunal, if preferred; within a period of 30
days as prescribed under section 16 of the National Green Tribunal Act, 2010.

5. Asstated by the PP, the total water requirement for the projectshallbc limited As per column No. 7 of the
table. Necessary permission shall be taken from CGWA for withdrawal of ground water.

6. As envisaged, the PP shall invest an amount at Jeast mentioned in column no. 9 of the table-1. towards
annual recurring cost for implementing the Environment Management Plan.

7. Further, provision for ESR/C.S.R. an amount per year as per presentation and mentioned in column 1nO. 10

of the table-1 (towards annual recurring cost) shall be kept earmarked for socio economic up-liftmen
activities of the area, particularly in the field of education, health, sanitation, other social work (need
based) such as drinking water. supply, assistance in farming, providing Toilets in Schools, etc. This
amount shall be earmarked, effectively utilized and reflected in the books of accounts. Relevant report of
the same to be made @ part of social monitoring and six monthly compliance reports and should be

submitted to RPCB and MoEF, Regional Office, Lucknow.

8. The mining operations shall not intersect groundwater table. In case of working below ground water table,
prior approval of the Central Ground Water Authority shall be obtained.

9. The PP shall construct Rain Water Harvesting Structure and Artificial Recharge Structure in the lease area
as also implement other/suitable conservation measures 10 augment ground water resources in the area in
. consultation with the Regional Director, CGWB.

10. Occupational health and safety of mine labour shall be given the highest priority.

11. Budgetary provision as per colu xo. 12 of the table-1 every year for the labours working in the Mine
for all necessary infrastructure facilities such as health facility, sanitation facility, fuel for cooking, along
with safe drinking water, medical camps, and toilets for women, créche for infants should be made and
submitted to RPCB, Sikar at the time of CTE/CTO. The housing facilities and Group Insurance should be
provided for mlmnglabours

12, Topsoil shall be stacked temporarily at earmarked sites only and it should not be kept unutilized for a
period more than three years; it should be used for land reclamation and plantation in mined out areas.

13, The project proponent shall ensure that no natural water course / water body shall be obstructed duc to

any mining 0 :ons. PP shall ensure compliance of chief engineer, WRD circular dated 4.9.2013 -

14, The waste should be dumped at designated site as per approved Mining Plan on non-mineralized land
within lease area or outside lease area at land provided by district authority or occupied by the lessee,
-JQuarry Licence holder. The height of the dump shall be as per the approved mining plan and toe of the
dump should have retaining wall.

15. The benches h#fight, width and slope shall be maintained as per the MMR 1961 and the DGMS approval.

" 16. Gailand drains; scttling tanks and check dams of appropriate size, jent and length shall be constructed

both around the mine pit and over burden dumps and sump capacity should be designed keeping 50 %
safety margin over and above peak sudden rainfall (based on 50 years data) and maximum discharge in
the area adjoining the mine site. Sump capacity should also provide adequate pits, which should be
constructed at the corners of the garland drains and de-silted. :

o
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17. Drills shall either be operated with dust extractors or equipped with water injections System.
18. As envisaged, plantation shall be raised in an area of 33% of total area including green belt in the safety

zone around the mining lease by planting the native species around area, OB“dumps, backfilled and

reclaimed around water body, oads etc. or outside lease area in consultation with the Gram Panchayat or
Forests Department in the coming rainy season.

19, Regular water sprinkling should be camied out in critical areas prone to air pollution and having high
fevels of SPM and RSPM such as haul roads, loading and unloading points and transfer points. It should
be ensured that the Ambient Air Quality parameters conform to the norms prescribed by the CPCB.

20. Data on ambient air quality and stack emissions should be submitted to Rajasthan State Pollution Control
Board once in six months, carried out by MOEF/NABL/ CPCB/RPCB/Government approved lab.

21. Blasting operation should be carried out only during the daytime with safe blasting parameters.
* 22. The project proponent shall all take due care to protect the existing Flora and Fauna. Utmost precaution
L shall be taken to conserve wildlife.
& . 23.The compliance of NGT order in OA No. 125/2013, CZ-Bhopal shall be ensured by the PP wherever
applicable.
24, No fucther expansion or modification in the plant shall be carried ont without the approval of the DELAA
Sikar, Rajasthan. In case of deviation or alterations in the project proposal from those submitted to this
authority for clearance, a fresh reference shall be made to the authority to assess the adequacy of the
conditions imposed and to add additional enviro}hnmtal- protection measures required, if any.
B. General Conditions -

-____..___#—'—‘-‘

1. Any change in mining technology/ scope of working shall not be made without prior approval of the DEIAA Sikar.

2. Any change in the calendar plan including excavation, quantum of mineral and waste shall not be made.

3. Periodic monitoring of amblent air quality shall be carried out for PMy. PMas, SPM, SO; and NO, monitoring.’
Location of the stations (minimum 9 shall be decided based on the meteorological data, topographical features and
environmentally and ecologically sensitive targets and frequency of monitoring shall be decided in consultation with

‘the'Rajasthan State Pollution Control Board (RSPCB). Six monthly reports of the data so collected shall be regularty
submitted to the RPCB/CPCB/SEIAA/DEIAA including the MoEF, Regional office, Lucknow. ;

4. Measures shall be taken for control of noise levels below 85 dBA in the work environment workers engaged in
operations of HEMM efc. shall be provided with earplugs/muffs. v

5. Industrial waste water (workshop and waste water from the mine) shall be properly collected & treated so as to
conform to the standards prescribed under GSR 422(E) dated 15th May' 93 and 31st December1993 (amended to
date). Oil and grease trap shall be installed before discharge.

6. Personal working in tusty areas shall wear protective resplratory devices they shall also.be provided with adequate
trainitig and information on safety and health aspects.

7. Occupational health survelllance program of the workers shall be undertaken periodically to observe any
contractions due to exposure to dust and take corrective measures, if needed. 7

8. The funds earmarked for environmental protectloh measures shall be kept in separate account and shall not be

diverted for other purpose. Year wise expenditure shall be reported to the RPCB and the Regional office of MOEF

located at Lucknow. QC%/

©
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9. The RPCB and MoEF, Regional Office, Lucknow shall monitor compliance of the stipulated conditions. The project
authorities shall provide a set of a filled in questionnaire and EIAJEMP report to them and extent full cooperation to
the aho\}e office(s) by furnishing the requisite data/information /monitoring reports.

10. The project proponent shall submit six monthly reports on the status of the implementation of the stipulated

environmental safeguards to the RPCB, CPCB and MoEF, Reglonal Offlce, Lucknow.

" 11. A copy of the clearance letter will be marked to ‘the concerned Panchayat/local NGO, if any from whom

su_ggestionslrepresentatlons were received while processing the proposal.
. 12. The RPCB shall display a copy of the clearance letter at the Regional Office, District Industry Center and

Collector/T ehsildar's office for 30 days. : _
13, Appeal against the environment clearance shall lie with the NGT, if preferred within a period of 30 days.
14. Fallure to comply with any of the conditions mentioned above may result in withdrawal of this clearance and attract

. action under the provisions of Environment (Protection) Act, 1986. -

15. The above conditions will be enforced, inter alia, under the provisions of the Water(Pollution & Controt of Pollution)
Act, 1974 the Air {Prevention & Control of Pollution) Act, 1981] the Environment (‘Protectlon) Act, 1986 and the
public Liability Insurance Act, 1991 (all amended till date) and notifications, Office Memorandum issued and rules
made hereunder and also any other orders passed by thy/Honb'le Supreme Court of India/High Court of Rajasthan

and any other Court of law relating to the Subject Matter.

16. The PP shall ensure advertising In at least two local news papers widely circulated In the region, one of which shall be
in verhacular language that, the project has been accordegd environmental clearance and copies of the clearance
letters are avallable with SEIAA/DEIAA, Rajasthan and the Rajasthan State Pollution Control Board and may also be
seen on thewebsite of the Board at www.rpch.nic.in. The advertisement shall be made within 7{seven) days from the
date of lssue of the environmental clearance and a copy shall also be forwarded to the SEIAA/DEIAA, Rajasthan and
Reglonal Office, Jaipur{s) of the Board. Ry '

17. All the other statutory clearances such as the approvals for storage of diesel and explosive from the Chief Controller

. of Explosives, Fire department, CiviyAviation Department, Forest Conservation Act, 1980 and Wildlife (Protection)
Act, 1972 etc. shall be obtained, as may be applicable, by PP from the competent authority. Conservation plan for
schedule-t wildlife shall be submitted. Waste material should not be dumped in forest area and forest land should
not be used for mineral transportation without prior permission of MoEF (GOI){Foresi Department.

18. Under the provisions of Environment(Protection) Act, 1986, legal action shall be initiated against the proponent, if it
was found that mining opérations have beén started without obtaining environmental clearance. '

19. This environment clearance ls subject to all the order statutory clearances, if any, required under prevalling laws e.8.
Environment Protection Act, 1986 or Wildlife (Protection) Act, 1972 or under any other orders of Hon’ble Supreme
Court,'Hon’ble High Courts, Hon'ble NGT and The Standing Committee of the NBWL shall be obtained by the PP from
the competent authority. :

20, PP is bound to comply out come In writ no. 202/1995 In Supreme Court regarding Arawalll hills.

21. EC s granted subject to approved mining plan/Mining scheme with match of annual production capacity.

2. In case Project falls in old Plantation done either by Forest Department or any other agency on Govi. land, the PP
shall obtain necessary clearance under Circular of state Govt. Date 02.09.2006 and PP is also bound to comply any

. other conditions imposed at the time of forest NOC. ppalsoboynd to protect nearby old plantations.

23. PP Shall construct water hole for wildlife and ensure to supply water to water hole regularly.

-
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J 24 In case the Project Falls within 100 mt. from forest boundry, the PP shall construct pucca Boundary wall as §
Campa Modal towards forest land side as per circular of state Govt. Dated 20.08.2010

25. The DEIAA, Sikar reserves the right to add new conditions, any pending compliance, modify/annual any of t
stipulated conditions and/or to revoke the clearance if implementation of any of the condition by DEIAA or any oth

competent authorities Is not satisfactory. 3 |
Abeve. Menfimes] E-c-—riojal @ » ppwwved by - DEFAA

R.N. )
Member Secretary, DEIAA, Sikar
(SubDivisional Officer, Sikar

No. F( YDEIAA/DEAC- //Project/Cat. 1@)B2(EC) \ W&~ )54 Dated: § §~06 201}

Copy to the following for information and necessary action:-

Secretary, Ministry of Environment, Forest & Climate Change, Govt. of India, Indira Paryavaran
Bhawan, Jor Bagh Road, Aliganj, New Delhi-110003

Addl. Chief Secretary, Environment Department, Rajasthan, Jaipur

Chairperson, DEIAA (District Collector, Sikar) Sikar

Member Secretary, SEIAA, Rajasthan

Member Secretary, SEAC, Rajasthan | ;

‘The CCF, Regional Office, Ministry of Environment &‘Forcsts,RO(CZ) Kendriya Bhawan, 5% Floor, -
Sector H, Aliganj, Lucknow-226020

Director, Department of Mines & Geology, Court Choraha, Udaipur

Environment Management Plan-Division Monitoring Cell MoEF, Paryavarn Bhawan, CGO Complex,
Lodhi Road, New Delhi-110003 %’ :

DCF Sikar _

RO RSPCB Sikar

S.D.M. Dantaramgash ~eeaaica tihalna

Tehsildar Dantaramgarhi weerata theea,

Mining Engineer, Sikar, (Member Secretary DEAC, Siker) with the direction that this EC is issued on
the basis of DEAC?s Ist & IInd meetings dated 17.5.2016 & 22.5.2016 recommendations anticipating
that committee hﬂs verified at site, all the facts including each ML details, coordinates ete, mentioned in

~ concerned EC application. However in future, If any situation arises contrary to the EC application, may

immediately be brought to the notice of Distt. Collector, (Chairman, DEIAA) Sikar.

Member Secréetary; DEIAA, Sikar
(SubDivisional Officer, Sikar



Regional Office Sikar
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2 Rajasthan State Pollution Control Board BT S E]

Baisian. Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 0! ‘T=ids Pgs

e~ : P T,
A Phone: 01572-248009 LA f g e
| 7 i AT

Registered

File No F(Mines)/Sikar(Neem Ka Thana)/548(1) ;2012-2013;331-632 [=]

OrderNo  5451.2022/Sikar/6075 Date: 09/09/2021

Unit 1d : 44,711

M/s Suresh Kumar Gujar

, Kala Kheda

Tehsil : Neem Ka Thana District: Sikar

E-Mail : toc.sikar@gmail.com

Sub: Grant of Consent to Operate under section 21(4) of Air (Prevention & Control ol
Pollution) Act, 1981 for your Minor Mineral Mine at near Village-Kala Kheda,
Tehsil-Neem Ka Thana, District- Sikar (M.L.No-M, L. No. 95/10).

Ref: (i) Your application dated 27/08/2021
(ii) Received on 27/08/2021

Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under section 21(4) of Air (Prevention & Control of Pollution)

Act, 1981 is hereby granted for carrying mining activities, This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. Suresh Kumar Gujar, a Mine of
Minor Mineral having M.L.No-M. L. No. 95/10in an area measuring 1.0000
Hectares at/near Village-Kala Kheda ,Tehsil-Neem Ka Thana,District-Sikar.

2 That this consent is valid for a period from 27/08/2021 to 31/07/2026

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 CHEJA PATTHAR 86210.0000 TPA

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.

Page 10f4

Signature va
Digitally signed by Uf
Date: 2021.8! g

Reason: SelfAll
Location:




Regional Office Sikar

Rajasthan State Pollution Control Board

e Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 (001
N Phone: 01572-248009
|
Registered
File No F(Mines)/Sikar(Neem Ka Thana)/548(1)/2012-2013/831-832
OrderNo  5051-2022/Sikar/6075 : Date: 09/09/2021
Unit Id : 44,711
5 That this consent to establish/consent to operate is only for carrying out mining of

6

10

11

12

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of the mine shall ensure that all the
conditions imposed in the Environmental Clearance granted by the DEIAA
vide letter no.F1()/DEIAA/DEAC/Project/Cat.1(a)B2(EC)141 dated
06.06.2016 shall be strictly complied with.

That lessee shall not extract the Masonary Stone more than 86,210 TPA
quantity mentioned in the EC issued by the State Level Environment
Impact Assessment Authority, Rajasthan on dated 06.06.2016,without
prior obtaining consent from the Board.

That the grant of this consent to operate is issued from the environment
angle only, and does not absolve the project proponent from the other
statutory obligations prescribed under any other law or any other
instrument in force. The sole and complete responsibility, to comply with
the conditions laid down in all other laws for the time- being in
force,rests with the industry/ unit/ project proponent.

That the grant of this consent to operate shall not, in any way, adversely
affect or jeopardize the legal proceedings, if any, instituted in the past or
that could be instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

That the lessee shall submit mining scheme after duly approval by the
Deptt. of Mines & Geology, Govt. of Rajasthan and shall not extract mining
more than the quantity approval by the DMG.

That the project proponent shall obtain Environmental Clearance and/ or
wildlife Clearance from the standing Committee of the NBWL. If and as
may be required under the Environment Protection Act 1986or the
wildlife(Protection) Act 1972and any orders of the Hon'ble NGT or the
Hon'ble Supreme Court.

This consent is subject to the orders of the Hon’ble NGT in the matter of
0.A. N0.123/2014- Himmat Singh Vs State of Rajasthan & Ors. And other
related matters.

Page 2of 4
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Digitally signed by Al ‘? raj Sharma
gR09/1)05:46 IST

Reason: SelfA{tégt

Location: v,




Regional Office Sikar

PR e L Rajasthan State Pollution Control Board
—_——— Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
ahgd-f“"" Phone: 01572-248009

N

Registered

File No F(Mines)/Sikar(Neem Ka Thana)/548(1)/2012-2013/831-832

OrderNo  5071.2022/Sikar/6075 Date:  09/09/2021

Unit Id : 44,711

13 That the lessee shall develop plantation in atleast 33% of the total lease
area to maintain Ambient Air Quality around the mine and the action plan
for plantation (as per the mining plan/eco friendly mining plan) shall be
implemented. ' :

14 That the lessee should check the water channels in the mining lease area
and clear/clean them before the rains start. Water should flow in its
patural path and there should be no obstruction created by way of mining
activities

15 If diversion of water channels becomes necessary due to availability of
mineral in lease area at a particular location only, new drains following
the contours be constructed by the lessee, so that water flows
un-obstructed to main water bodies{ponds/tanksfnatural reservoirs.

16 The overburden should not be dumped in such a manner that it flows
with water in the nearly tanks, reservoirs and ponds etc the lessee
should dump the overburden in such a manner that it does not get
washed away to the nearby water tanks and lakes etc. during the rainy
season.

17 That Consent period shall be coterminous with the validity of mining
lease.

18 That the industry shall be apply for renmewal of consent to operate at least
before four month of expiry of consent to operate.

19 That this Consent to operate is valid subject to the validity of approved
Mining plan

20 That no ground water shall be extracted without prior permission from
competent authority

21 That the Lease holder shall provide adequate design rain water
harvesting structures

22 That the Lease holder shall provide adequate design rain water
harvesting structures :

23 That all other general conditions enclosed as Annexure shall be strictly comphed
with.

24 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

Page 30f 4
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Regional Office Sikar

——

Rajasthan State Pollution Control Board

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
W Phone: 01572-248009
|
Registered

FileNo  F(Mines)/Sikar(Neem Ka Thana)/548(1)/2012-2013/831-832
OrderNo  5021-2022/Sikar/6075

Date: 09/09/2021
Unit Id : 44,711
25 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

26 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be

instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

27 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.

The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the

industry /unit/project
proponent.

Encl: As Above

Yours sincerely

Regional Officer
(A):  Copy To:-

1 Master File.

Regional Officer

Page 4 of 4

Date: 2021.¢8
Reason: SelM®
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Status report of the original application 27/2024 (CZ) Kailash vs
State vs State of Rajasthan and Others pending in the
Honorable National Green Tribunal Central Zone, Bhopal.

Factual-Report

That Mr. Suresh Kumar Gurjar, son of Mr. Ramijilal resident of Pavala Rajput
Tehsil Kotputli District Jaipur (Raj.) dated 25.03.2010 for mining lease number-
95/2010 for mineral Chejapathar near village Kalakheda (Dungarphaganwasj Tehsil
Neemkathana District Sikar, area 1.00 For the requirement of hectare, the
application fee is Rs 2,000/- through DD. No. 582299 was submitted from dated
22.03.2010 and on 25.03.2010, along with the map details list, affidavit along with
khasra map and jamabandi was presented. When the area applied for grant was
found vacant in favour of the applicant, joint advance demarcation with Halka
Patwari was done on 17.08.2011. Demarcated area, land of village Dungarfaganwas,
Khasra number 97/1/1, area 3.98 hectares, variety, Gair Mumkin Pahad, registered in
the name of Siwachak Rajasthan Government, falls in, According to the latest
Jamabandi settlement, its Khasra number is 251, area 1.82 hectares is registered as
“Gair-mumkin-Pahad”’. According to the joint advance demarcation report dated
17.08.2011, within 48 meters of the applied area, as per the situation, the road from
Border Pillar C to Kalkheda comes, apart from this there is no other public place.

No objection letter has been received from Forest Conservator Sikar vide
letter no. F ()2010/NOC/UVSC/1028 dated 30.01.2012 that the area is devoid of
forest, According to this, the area is not a forest area, but the applied area is about
42 meters away from the forest boundary. As per the provisions of the State
Government's circular dated 20.08.2010, before starting the mining work, the Lessee
will start the mining work only after constructing a concrete wall on the boundary of
the mine towards the forest border. Subsequently, the proposal for approval of
mining lease was sent to the Superintending Mining Engineer, Jaipur Circle, Jaipur
vide letter no. Kha/Sikar/Apr/Khp-95/2010/789 dated 27.02.2012 from the Office of
Mining Engineer, Sikar, On which his order dated 04.09.2012. Letter of Intent issued,
On compliance of which by the holder of the Letter of Intent, the mining lease has
been sanctioned wide order number Akha/Jai/Sikar/P-73/11/3369 dated 20.12.2012
of Superintending Mining Engineer, Jaipur Circle, Shri Suresh Kumar for a period of
30 years from the date of contract registration. It was approved in favor of Shri
Suresh Kumar Gurjar son of Shri Ramijilal Gurjar, resident of Pawala Rajput Tehsil
Kotputli District Jaipur (Raj.), whose contract was executed on 25.02.2013 and
registration on 01.03.2013 Thus the mining lease came into effect from dated
01-03-2013 to period of 30 years.

Rajasthan minor mineral concession Rule-1986 Rule-18(26) The lessee/
lessees shall not work or carry on or allowed to be worked or carried on at any
point within a distance of 45 meters from any railway line except with the previoys
written permission of the Railway Administration concerned or from any reser\.fmr,
canal or other public works or buildings or inhabited site except with the previous
permission of the Collector or any other officer authorised by the Governn'.lerrt in
this behalf and otherwise than in accordance with such instructions, restrictions
and conditions either general or special as may be attached to such permissionf.
The said distance of 45 meters shall be measured in the case of railway, reservoir
or canal horizontally from the outer toe of the bank or the outer edge of the
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cutting as the case may be and in case of a building horizontally from the plinth
thereof; Explanation: for the purpose of this clause: (1) The expression Railway,
Administration shall have the same meaning as defined in the Indian Railway Act,
1890 by sub-section (4) of section 3 of that Act; (2) “Public Road” shall mean a road
which has been constructed or artificially surfaced as distinct from a track resulting
from repeated use 1 [:] 2 [Provided that in case of mining approach road, the safe

During spot inspection of the mining lease area by the office technical staff
on 28.11.2016, it was found that 100.8 MT of mineral Chejastone was illegally mined
and released outside the boundary line C-D of the mining lease sanctioned area.
Penalty Rs. 35300/- through e-challan GRN. 19997842 has been submitted from
06.12.2017.

A legal notice was received from Chunnilal Baberwal regarding the lessee
not carrying out mining work as per rules/encroachment. Since the said case is
related to encroachment by the lessee in the cultivable land outside the approved
area, office letter dated 29.09.2022 was written for joint survey with Halka Patwari in
the case. And if any investigation or action has been taken at their level in the
matter, then its report was sought. Subsequently, a spot inspection of the area was
conducted by the office technical employee on 29.09.2022, in which the boundary
pillar and information board of the mining lease area were not found to be installed,
for which notice was issued from 20.10.2022. According to the spot report, illegal
mining was found to be carried out outside the line c-d of mining lease approved
area, the penalty amount for which has been deposited as mentioned above.
According to the investigation report of Office Haja Surveyor dated 30.01.2023, at
the time of inspection, mining work was found to be closed in the mining lease, the
lessee or any of his authorized representative was not found on the spot, The rural
road is passing from Reila village to Kalakheda village at the distance of 40 meters
from mining lease pillar ¢, there is no population till a distance of 300 meters of the
mining lease area. The lessee has not constructed a concrete wall on the border
adjoining the forest boundary of the mining lease area. Therefore, a notice should be
issued to the lessee from the office level, for which a 30-day notice was issued to the
lessee from 30.01.2023, obliging him to suspend all mining operations. Mining
operations have been suspended until a concrete wall is constructed as per rules on
the forest border. The lessee has been crdered to suspend mining operations over
telephone. According to the spot report dated 01.04.2024, no wall was found built
on the boundary of the mining lease on the boundary lines B-C and C-D of the mining
lease, which are towards the forest boundary, and also the mining debris was found
on line C- D, along with this other deficiencies were found, for which notice has been
issued from 04.04.2024. In relation to the case, the original application 27/2024 (C2)
pending in the Honorable National Green Authority, Central John, Bhopal on
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01.04.2024, in Kailash vs State of Rajasthan and Others, mining lease number in favor
of Shri Suresh Kumar Gurjar, son of Shri Ramijilal, resident of Pawala Rajput Tehsil
Kotputli (Rajhand). 95/2010 Near Village Kalkheda (Dungarphaganwas) Tehsil Patan
District Neemkathana For this Purpose, the area of 1.00 hectare mineral mine was
inspected and examined by the undersigned along with technical staff, according to
which the actual situation is as follows:-

1. On the spot, mining work was found to be currently closed in the mining lease
area. Weeds have grown on the spot and the mining pit of the mining area is
filled with water. Earlier also, during the inspection conducted by the technical
staff of the office on 30.01.2023, mining work was found to be closed in the
said mining lease area. Thus, mining work in the mining lease has been
stopped for almost one year. In case of concrete wall not being constructed
towards the forest border in the mining lease area, notice was given by this
office letter number: - SA/Neem/APR/KHP-95/2010/1245 dated 30.01.2023,
coming towards the forest border. A letter was written to inform this office
after constructing a concrete wall on the side of the mine and to suspend all
mining operations until the above is followed. Thus, the special condition of
mining lease approval was found to have been violated.

2. On the boundary line B-C of the mining lease which is towards the forest
boundary, it has been found that the lessee is not carrying out illegal mining
outside the mining lease sanctioned area.

3. Mining work in the mining lease area on the spot has been stopped for the
last 1 year. Therefore, no kind of blasting work etc. is being done. In this
regard, Director of Mine Safety, Ajmer Region-2 Ajmer has written in his
letter. Number: - Aj.-2/Director/2024/546 dated 27.03.2024 It has been
informed that the lessee has not given the notice of opening in form-1 to the
Directorate of Mine Safety, nor has the Labour Identification Number (CL)
been maintained, nor has the mine manager been appointed.

4. Mining work has been done in a mining pit by open cast method in the area
approved by the lessee. No bench was found in the said pit, whose size was
found to be about 73.92 meters by 72.90 meters and 20.25 meters depth.
Presently the bottom of the said pit was found filled with water. The mining
work has not been carried out by making benches as per the approved mining
scheme on the spot, nor has a slope been made in the bench. The bench is
completely straight vertically and at some places, overha nging was also found,
which is a violation of approved mining plan.

5. The topsoil coming out of the mine has not been stocked as per separately
approved mining plan, which is in violation of condition no. 12 of the EC,

6. The debris coming out of the mine has not been dumped as per the approved
mine plan but has been dumped elsewhere outside the line C-D of the mining
lease, which is as per EC. There is a violation of condition number 14.

7. No wells have been constructed around the mining pit and dumping yard,
which is as per E.C. There is a violation of condition number 16.

8 No plantation work was found to be done by the lessee, which was not in
accordance with EC. There is a violation of condition number 18.

9. Boundary pillar A, boundary pillar C and boundary pillar D of the mining lease
are constructed at the spot. Boundary pillar B was not found to be built on the

spot, for which the lessee was ordered to build it on the spot.
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10.The mining lease sign board was not found installed at the spot.

11.A rural road passes in the east direction of the B-C line of the mining lease,
whose distance from the mining lease boundary line is about 40 meters.
According to Rule 28(1)(26) of RMMCR-2017, mining operations are permitted
at a distance of 10 meters from the rural road.

12.There is no populated area around the approved area of mining lease. The
main population is of village Kalikheda, about a kilometer away.

13. In the last one year, mining work has stopped in the mining lease area, due to
which no blasting work is being done in the mining lease area.

14.Line B-C and Line C-D of the mining lease by the lessee, which fall towards the
forest area, due to which the No Objection Certificate F (2010/NOC/Uvasc) is
issued by the Forest Conservator Sikar of the said mining lease. /1028 has
been approved by the office only after its issue from 30.01.2012, in which the
minimum distance of the mining lease from the nearest pillar to the forest
boundary is 42 meters. According to the said no objection certificate and the
condition of mining lease approval by the lessee, before carrying out the
mining work, the mining work should be done only after constructing a solid
wall on the boundary of the mine towards the forest boundary. On
28.11.2016, a chance panchnama of Rs 35,300/- was prepared by the
technical staff of the office for illegal mining of estimated quantity of 100.80
MT of mineral and stone outside the approved area of mining lease by the
lessee. Whose penalty amount will be paid by the lessee through G.N. Number
19997842 has been deposited in the treasury of the office from 06.12.2017.
N.G.T. In relation to the petition filed in the case, a statutory legal notice has

been issued to the lessee from 04.04.2024 to resolve the deficiencies found in the
inspection conducted on 01.04.2024. Regarding in this matter, DB Civil Writ (PIL)
petition number-18102/2022 was filed by Shri Kailash Yogi before Rajasthan High
Court Jaipur Bench Jaipur, in which order was passed from 03.02.2023. That

1. The petitioner by means of this public interest litigation wants that Mining
Lease No.95/2010 granted to respondent No.8 in respect of Khasra No.97/1/1
situate in Village Kala Khera, Dungar Faganwas Panchayat Ladi Ka Bas, Tehsil
Neem Ka Thana, Via Ganeshwar, District Sikar be cancelled.

2. It is not disputed that respondent No.8 is carrying on mining activities on the
strength of the aforesaid lease, which has been granted by respondent No.6 -
Superintending Mining Engineer, Mines and Geology Department, Jaipur.

3. In case, petitioner feels that the aforesaid lease granted to respondent No.8
deserve to be cancelled, he may approach respondent No.6 with an
appropriate application, which shall be considered in accordance with law.

4. With the aforesaid directions, the writ petition stands disposed of.”

As per the above, the status report in the matter is respectfully sent.

(Ashok'Verma
assistant mining engineer
Neemkathana
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LLAN DEPOSIT DETAIL

Government of Rajasthan

DEPARTMENT OF MINING & GEOLOGY, RAJASTHAN

Challan Number 243140

Challan Date

Treasury Collected For
06-Dec-2017 Neem ka Thana AME,Neem Ka Thana
Collected At )

Assistant Mining Engineer Financial Year Mineral
Neem ka Thana 2017-2018 MasonaryStone
Fee Details : Unauthorised
Mining (Cost of Mineral)
___'_‘—-——-_____
GRN 19997842
BANK CODE 0006326
BANK REFERENCE No. IK0OJVOGIS
CIN 000632602141706122017
PAID Date 06-Dec-2017 04:03:24 pMm
PAID AMOUNT (IN RS.) 35300.00 _
TRANSACTION STATUS Deposited
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RIMER - 2oty Rude 280150 xi )

general or specific as may be attached to such permissions. The said
distance of forty five meters shall be measured in the case of
public roads (excluding mines approach road or village roads),
railway, reservoir or canal horizontally from the outer toe of the bank
or the outer edge of the cutting, as the case may be and in case of a
building, horizontally from the plinth thereof;

The lessee or licencee shall not, in the case of mines approach
road or village roads (including any track shown in the revenue
record as village road), allow any working to be carried on within a
distance of ten meters of the outer edge of the cutting except with the
previous permission of the Collector or any other officer duly
authorized by the State or Central Government in this behalf and
otherwise than in accordance with such directions, restrictions and
additions, either general or specific, which may be attached to such
permission;

(xviii) The lessee or licencee shall not pay a wage less than the minimum

(x1x)

(XX)

wages prescribed by the Central or the State Government under the
Minimum Wages Act. 1948;

The lessee or licencee shall intimate to the Mining Engineer or
Assistant Mining Engineer concerned about any change of|

(a) one form of business organization to another form of business
organization i.e. proprietorship,  partnership,  limited
liability  partnership,  private  limited company, public
limited company or any form of business activities recognized
by any law to another form ol business organization,

(b)  change in partner of a partnership firm:

(c) the transfer of shares in a company, resulting in the change
of control of management or ownership right of the said
company;

(d)  merger or amalgamation of one company into another company; and

(¢)  change of a private limited company to limited company,

as the case may be, within sixty days from the date of
commencement of these rules or from the date of such change,
whichever later:

Provided that if the lessee or licencee fails to intimate the
above mentioned change within the specified time, same may be
submitted on payment of late fee at the rate of rupees five hundred per
day of delay. subject to maximum of rupees two lacs:

The lessee or licencee may, after paying the rents and royalties
payable hereunder or under the lease deed or licence, on the expiry or
termination of the lease or licence term or within three calendar
months thereafier, take down and remove for its own benefit, all or
any mineral excavated during the currency of the lease or licence,
engines, machinery, plant, buildings structurcs, tramways, railways

41
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,_Rule 18(Cont.) ' Chapter - II

(26)

27)

(28)

(29)

The lessee / lessces shall not work or carry on or allowed to be worked or
carricd on at any point within a distance of 45 meters from any railway line
except with the previous written permission of the Railway Administration
concerned or from any reservoir, canal or other public works or buildings or
inhabited site except with the previous permission of the Collector or any other
officer authorised by the Government in this behalf and otherwise than in
accordance with such instructions, restrictions and conditions either general or
special as may be attached to such permissions. The said distance of 45 meters
shall be measured in the case of railway, reservoir or canal horizontally from
the outer toe of the bank or the oufer edge of the cutting as the case may be
and in case of a building horizontally from the plinth thereof: '

Explanation: for the purpose of this clause:

(1) The expression Railway, Administration shall ‘have the same meaﬂing
as defined in the Indian Railway Act, 1890 by sub-sgction (4) of section
3 of that Act; : e ;

WD o v L0 g xS0 M TR R G et

AT LV

I3 't‘r'-ilh i - A 2 141 R I C Lo Ty
(2) ~ “Public, Road”, shall mean a road which has been constructed or
; ?E‘.t]lﬁgu}lly surfaced as ‘qlxét_;pct_ffg‘)%.a track resulting from repeated use
ot BTTRPTRL I ¢ {38
*[Provided that In, case of mining approach road, the safe distance
prohibiting mining a‘_ctivi;t_j,ri shall be taken as 10 meter from the center of

L

. the,road on both sides.] | . U e

If any area out of the leased area is declared as a protected area under the
Ancient Monuments Preservation, Act, 1904 the lessee shall have to deliver the
possession back to the State Government without claiming any compensation
for the area; R :

The lessee / lessees shall deliver to or permit to be také;-l;");{he Trepresentative
of the Government, a sample or samples of all rocks found on Mines or raised
there from;and gl] intermediate and finished products, sold or intended for sale
by the lessee /lessees; ;.. vivi o,

The Lessee / lessees shall abstain from entering upon the surface of any
occupied Government land or of any private land comprised within the leased
area without previously obtaining the consent of the ,occppant in writing;

I

3[(30) The lessos / lessees shall inform the Mining Engineer / Assistant Mining

Engineer Copgerned abouf opening any new quarry or,depot in the leased area
within 7 days of doing so;] P

iy [T R

ot o

Substituted by Rajasthan Gazette Extraordinary dated 02/1 1{2012
Added by Rajasthan Gazette Extraordinary dated 02/11/2012° | i
Substituted by Rajasthan Gazette Extraordinary dated 12/08/1994 .,
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[(31) The competent authority may it the prior approval of the Government

impose such Special conditions(s) as deemed necessary, in the interest of
mineral development;]

epth of three: meters from the surface ang below the water

level of river / nallah and shg) work in such a Mmanner that natural flow path of
river / nallah is not altered;]

2[(32) In case of mining lease of mineral bajri, the lessee / less.ees shall abstain from
mining beyond g

I8A Lapsing of leases:.
(1) s

2) Where a Jessee is unable t0 commence the mining operation withip 2 period of

Operations for ﬂg@pq,:c)gqp i g two years for reasons, Beyon,c_l'.hi's contrql, he
may submit an zipplicatiofgl?hﬁning E;:gtineer / Assistant Mmm'g Engineer

(3) Eved application under sup rule (2) shall pe accompanied by a fee of
=veyY appli

(4)  The Government maykqn receipt éf application made under sub rule (2) and on

(5). Every a lication under sub rule (2) shall be entered in the register kept for
 this purpose and a receipt shall be given to the applicant. -

e 'f.:.'" it 02 7 B T

j > Ext i /1994 .
L Added by Rajasthan Gazette Extraordinary dated 12/08 1994
Z Added by Rajasthan Gazette Extrao;d_inary‘dated 25/05/2012

3. Substituted by Government Notification dated 18/] 2/2004
: . 39
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RIR W qee & IR W yee @ Wi dga U-d @ aiee, oiifd @ e 247 @
250 @ T Rera &, ¥ fvefl v &1 FIg 2y W A8 fvar mar &
FAHTTAR axqRRY S a1 At sifim wriard &g afda 2|
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Annexuwe — ‘q)

ST _RPR
G211 1 2 A A 3 L O L R A IS R )

(dfaelt S, HIHX—332001; Ph. No. 01572-274094; email - dcf.sikar.forest@rajasthan.gov.in, dcfsikar@gmail.com)

hHTH:—3688

&3 IfferH,

fAfaa—

HeIed,

f&s1i®d —02 /04 / 2024

fava—a==ia iy eRa wifdreRer gRT wiRa smewr fasie 06.02.2024
M. Fa 27 /2024 (AHS.) DATI T YoRAT I A G

HEW:—3MYPT UFTh 14721475 f&1d 15.03.2024

SWiF favarrfa deffa = & W dora amHm wRa i

UIRERY A5 S W ¥ fraReEfs g wex 27 /2024 (WiSe) dorwr a9
RIS g 31fe 9 3T H f3id 01.04.2024 BT fed HHE gRT f6 T FAdiegor
® HA H 39 faamT & Hefa aearets R famgar wore 2

HeTH-— SRR |

RajKaj Ref
6242

B Reason: Approvey

SLIERMECEIR)
SRECRIEGED

Signature yalid

Digitally signed by R
Designation A




The factual report in Original application No. 27/2024 (C.Z.) Kailash vs. State of

Rajasthan etc. and others is presented point wise as follows:-

. In paragraph number 01 of the application, it has been mentioned that the Mining Lease

No. 95/2010 dated 20.12.2012 has been approved by the Mineral Department. Which is

related to Mineral Department,

(i)

(ii)

(iii)

(iv)

(v)

(vi)

In paragraph number 1(i) of the application, it has been mentioned by the Mineral
Department regarding the distance of the mining lease from the residential area.
Which is not related to this office.

In paragraph number 1(ii) of the application, it has been mentioned that there was
a huge explosion during the mining work and there was damage to the forest and
wild animals. Approval of the use of heavy explosive material does not pertain to
this office.

In paragraph number 1 (iii) of the application, illegal encroachment by the lease
holder on the nearby forest land outside the approved lease area has been
mentioned. Regarding the nearest forest boundary from the approved lease area,
it has been mentioned in the no objection certificate issued by this department
that it is 42 meters. The approved lease area is 1.00 hectares and is surrounded by
Khatedari land and Sewayachak land. There has been no encroachment on forest
land.

Paragraph number 1(iv) of the application is regarding enforcement by the Pollution
Control Board. Which is not related to this office.

In paragraph number 1(v) of the application, -illegal mining work outside the

approved area in the allotted mining lease has been mentioned. Prevention of

illegal mining is related to the Mineral DepartmE"Signatu re VO Id

In para no. 1(vi) of the application,Emjnonﬁiﬁobiaﬁfygﬁﬂe' ROSE rdl
PO It ﬂatiOIil'

concrete wall towards the nearest forest boundaw&g&omp K0
Date: 2024.04.8g"

Reason: Approve




ol

© © N

condition imposed in the environmental clearance issued by Mr. District Collector,
Sikar. In compliance with the above condition, the construction work of concrete
wall has not yet been done by the Mineral Department towards the forest
boundary nearest to the lease holder.
(vii) The work of ensuring compliance of the points mentioned in paragraph no. 1(vii) of
the application is not related to this office.
(viii)In paragraph number 1(viii) of the application, crusher operation and illegal mining
work has been mentioned. Which is not related to this office.
Paragraph number 2 of the application letter pertains to the issue of water and air pollution
due to illegal crusher operation, which is not related to this office.
Para no. 3 of the application does not pertain to this office.
Para no. 4 of the application does not pertain to this office.
Para no. 5 of the application does not pertain to this office.
Para no. 6 of the application does not pertain to this office.
Para no. 7 of the application does not pertain to this office.
Para no. 8 of the application does not pertain to this office.

Para no. 9 of the application does not pertain to this office.

Conditions imposed at the time of environmental clearance by DEIAA, Sikar:-

Specific condition no. 18-

As envisaged, plantation shall be raised in an area of 33% of total area including green

belt in the safety zone around the mining lease by planting the native species around

area, OB dumps, backfilled and reclaimed around water body, roads etc. or outside

lease area in consultation with the Gram PanchayaSirgnﬁtaT;e’t l he

coming rainy season.--- On inspection of thewroﬁoseqjm)ﬂ@‘gg =. Al ittas 2Rwal
6436242. esignation Mepully gonservator Of
01.04.2024, no plantation work was found on the sandﬁg@t ; -

Date: 2024.04 82 4#:53:24 IST
Reason: ApproveX




General condition no. 23-
PP shall construct water hole for wildlife and ensure to supply water to water hole
regularly.---When the committee inspected the said lease area on 01.04.2024, no

water hole for wildlife were found on the spot.

General condition no. 24-
In case the project falls within 100 mt. From forest boundary, the PP shall construct
pucca boundary wall as per campa modal towards forest land side as per cicular of state

Govt. Dated 20.08.2010.-—-——- The wall has not been built as per the condition. 170

meter boundary wall of 6 feet height is to be constructed towards the forest.

Signature walid

RajKaj Ref . . . W Dicodsl

gitally signed by Raiwtar Doodwa

CA2ne Designation /8 i @onservator Of
Forest

Reason; Approved
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Avnexuye ¢

7/_1 e ATTT 71T [ Government of India
‘f"";: TR U T HATAT

m w Ministry of Labour & Employment
n T AT wgTARey

u L ﬁ Directorate General of Mines Safety

AT £47-2/ AJIMER REGION-2, AJMER
geall- ufenft S, 33777 Northern-Wetern Zone, Udaipur

T 54T : AOR'DMS-02/ 2024/ IEGIED / 12024

ELES

=T 74T f3297F / Director of Mines Safety,

ASTHT 277 - 2, 95TH7 | Ajmer Region - 2, Ajmer.

TaTH

YT FATL o

qTferF: mmﬁwm(m T, H - 95/2010)

ST ST (TToTeT)

fawa : @ wgT WA 95/2010, F @1 g w1 A GEAT, A9 LFEREBAT A4 (LIN)
T TF @19 e $it Ryt gadt )

Ho¥: FiF:- gy/ASa/fAfRg/gEa1/2024/489 fRA7%: 20.03.2024.

-

LR

77T AT F @ § At e, dee B, @ vd qftsm e, e e
F FATAT A ITH AT F J7q gA & % ATdT @aq agr d=ar 95/2010 1 Afew ArE
mmﬁHW(FORM ) & =T qeAT wgTiRerery § 72 fFay o 2, 7 4 v
A9 747 (LIN) F97 g1 2 A7 A1 31 & g3-a & fgfee & wfy 2

AT AIF 0T 1A @i AT F T5qd 79 F 7A@ 39 Ry § g4z
ZTAT 2 TeTATT a7 Az feimer 727 (LIN) ST f67 STaT 2 | 9 /91 0% 2901
F AT RfREresam va giqare #17 #11 F F o 17 gfhar 2

FTATHT FT TAT - qTHL @ 2-AA7 01T fofas g, g, Oorear, 7 305001, £ & : dgmsajr2@gmail.com,
qCATT €41 : 0145-2971084 (0)

&




AT AT A0 3 5 @ ger 5 g avq emeE ww A, 1961 F At 3
AT HH-1 H, ST ateta § e A5 AT S T § 3o mee O A ey
ST TIT U T oft A |

mmﬁéqrﬁmm%%mmwﬁéwwhﬁﬁmwaﬁﬂmm
A 3 fafen 7t o 9 |y B R svia sadt auar off whE1 & v T
Freamer %1 2, S f arq semmew AT R, 1961 % Rftaw 34 F 27 qiT 2

TH THE TATT hitps://www.dgms.gov.in TT TEeEE FAfer/artasor ¥ o stemee
HqTET H3 |

TTZT

go/-

=TT e =29 / Director of Mines Safety,
FSTHT 477 - 2, 35T / Ajmer Region - 2, Ajmer

Ffeerfer(®: gEATd vd sraea FriETEY 2 v

T HEAT : #eTo-2/[%0/2024/ 574 ¢, yoriT, Raiw: 2703 30
M/ﬁwaﬁaﬁwwwqﬁaﬂﬁwwmw:ﬁwww TTSFT|

2. srefteror @fe srfSrarT, @ vd qfase e, e 3w, s

3. mEr AR, @ e qfasma f{vmn, e e, ST

a\ﬁ yfvu\
s 3

a1 q74T fA29r% / Director of Mines Safety,
HSTHT &7 - 2, A5THT / Ajmer Region - 2, Ajmer

FATAY FT qAqT - ATHT &7 2-3147 a0 o Te, soray, voegm, [ 305001, € 3 : dgmsajr2@gmail.com,
FTATY HAT : 0145-2971084 (0)
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